
I 	
\ 

FO14 NO 

.(See Rule 42) 

In The Central Ainistrative Tribunal :: Guwahatj Bench 
Guwahati 

NO. 	
/2 002 4)' APPlicant(s) 	 C'7/9 

Respondent(s) V Cf 

Advocate for Applicant(s) /t/í 	 /l/>t. ,4'4Qy)' 

Advocate for Respondent(s) ' n a's ' e-0.  

Not es of the Registry
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i 	'•i 	1 7.2.02 	
Heard learned CoU;is9j 	for th 

aP2il.cant. 
I4/ //Dft 
g 	Jh XSsue 1otic 	to show cae 

as to why th 	
pLmpt Praceedjg 

shell 	not be  ijiti, a 
 tqd. 
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Jc?1 //r Liat on 14.3.21302 	for order. 
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(2/ 0jp.. Member 
ViCChajrmen mb  

V 	
Awaits service repots. 

List on 28.3.2002. 

6O(z) Mber  VicEhaian 

Act 

28.3.200' tie is accepted. o
file AZ1 	O 

The 	 reply. 	if .  

2n three 	eks from today. 
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24. 14 .02 	List again on 3//2002 tonab1e 

it kw th, Rponaents to obt;ain necessary 

in8tructiofls. 
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ViCftairman 
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3.5.02 	 Mr.fl.C.Das learned 'bounsel 
for the ReSpondents stated that the 
Respondents have f U ed Writ 	et.ition 

before the Honble High cour.aqainst 
the order.of thisj Tribunal pssedn 

0'No.281 of 1993 dated 1.262001. 

The WrLt Piton was rogistred in 

W.P4C.t40.539/2002. In the circumstances 

the Contempt Petition stands dismisüdd 

at this stage. 
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